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B.K.Talavia ... Applicant.
V/s.
Union of India & Another. ... Respondents.

Corams: Hon'ble Shri M.Y.Priolkar, fember(A),
Hon'ble Shri J.P.Sharma, Member(J).

Appearances i~

Shri G.S.Walia, advocete
for the applicant and

Shri A.L.Kasturey, advocate
for the respondents.

Dated: 4.4.1990

- The matter was taken up today initielly
for disposal of Hisc. Petition No,187/90 wherein
certain direction were sought by the applicant. After
hearing arguments of the applibant and respondents
counselrit transpired that what the applicant initially
orayed for in the said writ petition §& stood granted
to him by the Cffice Memorandum No.E(HQ)1025/2/3
dt. 2.4.1990 and a SSby of the same has been placed
bef ore the Bench which was forwarded to the learned
Counsel for the appiicani for the scrutiny and perusal.
The matter was defere@ t+ill after lunch so that the
learned counsel for the applic;nt may assess the
propér decision in the light of the aforesaid memo
dt. 2.4.1990,
2. After lunch the matter was teken up in the
Chamber where the learned counsel for the applicant
aftér taking instructions from the applicant who was
also present at the time of pre-luch hearing, informed
that now the applicant has no grievance as the relief
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he has been claiming for yearshas finally been granted,

but in the event of the conduct of the respondents over their
officials/the applicaent who is a pobr person be awarded
heavy costs.,

3. The leorned counsel for the respondents also
pointed out that the Tr, Application has become infructuous.
4, After having given a carcfuly conJideratisn'though

%

the matter has had a protracted history the of ficial.

(‘)

respondents cannot be found fault at on account of their

'

subordinates and so it shall not be equiteble to award

‘costs ageinst the respondents, It is sufficient expression

in the judgment which will meet the hands of Justice.

5. The writ petition/transferred application received

by the Tribunal under Section 29 of the Administrative

Tribunals Act, 1935 is disposed of in the manner that the
applicant has already been awarded the relief on regularisation
. the same, is :
on the post which he was already holding and desired/that/his
case be regularised in any of the vacencies whéether general

category or reserved category.

6. The parties shall bear their own costs.
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